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SHRI PARIMAL GHOSH : We are re-
ceiving some representations and memo-
randa from the guards and other employees
of the railways. As and when wec receive
them, we go into the details of that. We
are recently studying some of their de-
mands and if possible we will try to give
them something.
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SHRI PARIMAL GHOSH : It does not

arise out of this question.

SHRI E. K. NAYANAR : The Minister
said that only casual workers are rectrench-
ed. May I know whether in the Olavakkot
station crcosote plant, a number of perma-
nent workers were retrenched ?  Secondly,
on 29th February last, the Northern Rail-
way headquarters had given retrenchment
notices to five permanent employees who
had put in 8 or 10 ycars service. They are
not casual workers. May I know if the
Government will cancel their retrenchment
notices and reinstate them ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : With regard to the
Olavakkot plant, the work-load has come
down because sleepers are available from
other sources, particularly from the Govern-
ment forest departments. There is a great
demand from the various State Govern-
ments that we should place orders on
them. Buying slecpers and getting them
trcated at Olavakkot which is far away
from certain available centres does create
some difficulties. As such, thc work-load
in that plant has come down and certain
staff has been rendered surplus. About
the five permanent employees of the Nor-
thern Railway, if specific information is
given to me, 1 will look into it.

ORGANISATION
t

*573. SHRI P. RAMAMURTI -

SHRI JYOTIRMOY BASU :
SHRI K. RAMANI :

SHRI UMANATH :

SHRI K. ANIRUDHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the details of lapses committed by
Cement Allocation and Co-ordinating Or-
ranisation since its inception;

(b) the functions of Cement Corpora-
tion of India; and

(c) the method of distribution of
cement and the steps taken to safeguard
the interest of small consumers in rural
areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH) :
(a) The following defects and deficiencies
in the working of Cement Allocation and
Co-ordinating Organisation came to the
notice of Government.

1. Savings out of the non-payment of
ail subsidy w.ef. 14-67 has not

been utilised for freight equalisa-
tion to the full extent.
2. CACO did not accept Govern-

ment's suggestion to build up pro-
per storage facilities near the con-
sumption centres to avoid deterio-
ration of supply position during
rainy season on the plea of lack

of finances.

3. The Organisation introduced two
tier system of retention prices
against the instructions of the
Government.

4. The members of the Organisation
developed internal dissensions. Two
members withdrew from its mem-
bership and some others were
threatening to do so.

5. The organisation failed to deposit
an amount of Rs. 39.91 lakhs with
S.T.C. to wipe of their deficit in
the cemest Agency Account which
accrued dwring the previous coamtrol

period.
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6. The organisation failed to export
any cement.

7. The savings due to low off-take of
cement by Government Depart-
ments were to be utilised for creat-
ing an expansion reserve, instead
they were stated to have been plac-
ed at the disposal of the organisa-
tion, for furtherance of its ob-
jectives. It has also come to
notice that the funds placed at the
disposal of the President of CACO
were in fact spent on contributions
to the political parties.

(b) The principal objectives of
Cement Corporation are as follows ;—
(i) survey, prospecting and provid-
ing of cement-grade limestone de-
posits in the country;
installation of sufficient capacity
for the manufacture of cement in
the public sector to help achieve
the cement production targets to
be set for the Fourth Plan;

all ancillary and supporting ac-
tivity connected with the growth
of the cement industry and the
development of expertise; and

regulation of  distribution of
cement in the country, purchase
and sale of cement and arrange
for exports.

the

(ii)

(iii)

(iv)

(c) There is no change in the distribu-
tion system for the Ist quarter of 1968.
But the arrangement for the distribution
of cement in 2nd quarter of 1968 is yet
to be decided.

The Cement Corporation has advised
the Selling Agents (o increase without re-
ference to the Corporation the supplies of
cement to the area concerned, if scarcity
conditions develop in any part of the coun-
try. Special release orders will also be
issued by the Cement Corporation in fav-
our of nominees of the State Governments
for meeting the agricultural requirements
of rural areas,

AN HON. MEMBER : Sir, such long re-
plies should be placed on the Table in the
form of a statement,

MR. SPEAKER: Normally that is
done. A long statement like this is nor-
mally placed on the Table so that hon.
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Members can read it. What happens when
such long statements are read in the House
is, by the time the hon. Minister begins to
read the second page whatever he read
from the first page is forgotten.

SHRI P. RAMAMURTI: Sir, this
CACO organisation consists essentially of
the big producers of cement. Its member-
ship is confined exclusively to big pro-
ducers of cement in this country,

AN HON. MEMBER: Are there
small producers of cement also ?
SHRI P. RAMAMURTI : There may

be one or two. When this organisation
was created exclusively for a particular
purpose, what kind of check or supervision
did the Government establish over this
organisation to see that this organisation
did not abuse its function ? Secondly, is
it also a fact that this organisation was
paying out of its funds, which were given
to it for a particular purpose, money to
political parties ? Because the Ruling Party
also, I believe, benefited substantially from
them, is that 1 of the reasons why Govern-
ment did not institute any inquiry into the
working of this organisation or had no
supervision over the working of this pri-
vate organisation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : As
the hon. Member is aware, cement was de-
controlled with effect from 1st January
1966 but informal control was agreed to by
the industry and for the purpose of that
informal control they set up an organisa-
tion called CACO. The objective of this
organisation was that the distribution of
cement will be made at all consuming cen-
tres and even in far-fetched areas like
Manipur and NEFA, where there was no
production of cement, there will be sup-
ply of cement. They had also agreed to
supply one-third of their production for
Government requirements. This was a
voluntary organisation and....

SHRI S. M. BANERJEE :
Bharat Sevak Samaj.

Like the

pointed out in our reply, the members of
the industry also started quarreling, some
of them withdrew and others threatened to
withdraw from this organisation. When
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we found that the purpose for which this
voluntary organisation had been set up
was not being implemented—for instance,
the amount which they got on account of
less supply of cement to government which
ought to have becn utilized for the pur-
pose of expansion was given to political
parties—Government took necessary action
against this organisation. So, there was
no question of this organisation doing
something which the Government did not
know. As soon as Government camc to
know that there were certain irregularities,
action has been taken against this organisa-
tion,

SHRI P. RAMAMURTI : May 1
know the political parties that were the
beneficiaries of these donations and the

amount by which they were benefited ?

SHRI VASUDEVAN NAIR: And the
political individuals also.

SHRI F. A. AHMED : So far as the
amount given to political parties is con-
cerned, it is Rs. 34,15,355 out of which
the Swatantra Party got Rs. 14,64,00, the
Congress Party Rs. 10,06,000, Jan Sangh

Rs. 5,12,000, National  Conference
Rs, 2,08,000 and Jana  Congress
Rs. 2,25,000.

SHRI K. RAMANI: Government set
up this organisation called CACO with
the object of increased production by utilis-
ing the profit which is accruing as a result
of de-control and distribution. That ob-
ject has not been served. On the other
hand, production has gone down. In
1966 the index of production was 225.8.
In 1967 it came down to 198. So, that
purpose has been thoroughly defeated. In
view of that, may I know whether the
Government will re-impose control and
take up the distribution of cement to curb
profiteering by the cement magnates ?

SHRI F. A. AHMED: 1 think the
hon. Member is not aware that, so far as
Government is concerned, we have already
taken action and under section 18(g) and
25 of the Industrial (Development and Re-
gulation) Act we have taken over the
function ourselves and that function is
being exercised through the Cement Cor-
poration.

SHRI K. RAMANI :
fall in production ?

What about the
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SHRI F. A. AHMED : So far as pro-
duction is concerned, it is in excess of the
demand in the country,

SHRI UMANATH: His question is
whether it has come down comparatively.

SHRI F. A. AHMED :
down.

It has not gone

SHRI UMANATH: 1 would like to
know whether it is a fact that, after de-
control, the profits of the A.C.C. have gone
up from Rs. 6 crores to Rs. 9 crores, of
India Cement from Rs. 1.66 crores to
Rs. 2.82 crores and of Digvijaya Cement
from 1.47 crores to Rs. 2.5 crores and,
if so, what is the percentage of the profit,
after decontrol. that has gone for expan-
sion of the cement industry and, in view
of the fact that neither expansion of pro-
duction is there, nor expansion of indus-
try is there but only expamsion of the
coffers of Dalmia and Congress Party is
there, 1 want to know whether the Gov-
ernment propose to reduce the price of
cement so that at least the pockets of
consumers may be protected.

SHRI F. A. AHMED : This Question
relates to CACO. So far as the parti-
cular concerns are concerned, if the hon.
Member will put a separate question, I
will give him the necessary details. Ac-
tually, that is one of the grievances why
two or three prices were fixed for different
sectors, that some of the members of the
industrics were coming out and were threa-
tening 1o resign from the membership.
We shall look into the question whether a
uniform rate can be prescribed for the
cement coming out of factories.

SHRI UMANATH: My question is
whether the Government propose to re-
duce the present price of cement so that
the consumers may be benefited.

SHRI F. A. AHMED : At present, the
hon. Member must be aware that we are
supplying cement at a uniform rate prac-
tically all over India and that is one ad-
vantage which the consumers in the scar-
city areas are deriving and the result is
that some of the consumers are paying for
the freizht on account of cement which has
to be taken from Madras to eastern parts
of the country.
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SHRI UMANATH : He is by passing
the question. 1 want to know whether the
‘Government propose to reduce the price of
cement.

MR. SPEAKER : His question is whe-
ther there is any proposal to reduce the
price, ‘yes’ or ‘no’,

SHRI F. A. AHMED: There is no
proposal.

SHRI1 P. VENKATASUBBAIAH :

When this Organisation has failed in its
object of promotion of the cement indus-
try and they have given donations to the
political parties, may 1 know what penal
action the¢ Government propose to take
against them ? This Organisation has
failed to implement the object for which it
was intended. It is no use saying that it
is being investigated. 1 want to  know
specifically, when it has not been able to
impicment the object for which it was
intended, what is the penal action that the
Government propose to take. (Interrup-
tion).

SHRI F. A. AHMED : As soon as we
<ame to know that there were certain irre-
gularities we prevented this Organisation
from continuing its activities. So far as
the othcr action is concerned, I would not
say that in public interest. But the matter
is under invesligation.

SHRI S. KANDAPPAN : Along with
the decontrol of cement, the Government
made an upward revision in the price of
oement with the understanding that the
distribution will be rationalised and the
surplus profit that will accrue to the pri-
vate sector will be ploughed back into the
industry. Now, since they have criminal-
ly failed to keep their word and also a
Jot of anomalies have been developed, after
the decontrol, does it not warrant a down-
ward revision of the price of cement ?

SHRI F. A. AHMED: It would not
be correct to say that all the units have
failed to plough back the profits for ex-
pansion. A large number of units have
already ploughed back the profit for ex-
pansion. There are some against which
we are considering what action we can
take.

12, 1968 Oral Answers 16

SHRI P. K. GHOSH : Tt is understood
that some of the cement manufacturers
are continually trying to lower down the
production in order to maintain a constant
scarcity in the market. In view of this,
what action do the Government propose
to take to see that they run into actual
capacity ?

SHRI F. A, AHMED : So far as our
information goes, the present position is
not difficult and that is why the Cement
Corporation has also been set up. If we
find that the supply is less than the dc-
mand, the Ccment Corporation will take
up certain factories in the public sector.
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gfaarsii 1 guefen 1 W cqw F @
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R TG quadT a3 aT § |
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AR AAWA F A A{A, AV A A
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MR. SPEAKER: Mr. Lobo Prabhu.
'SHRI BAL RAJ MADHOK: He has
not replied to his question. Is any cement
being imported ? This is what he asked.

SHRI F. A. AHMED: On the other
hand, we ought to have exported cement.

SHRI LOBO PRABHU: 1 am rather
concerned about the fatal fascination to
lost causes which the Government is show-
ing. The position at present is that the
cement  production is going down. The
position at present is that, due to shortfall
in plannina, the sale and consumption of
cement arc falling. In these circumstances;
why is the Government taking on a sick
baby ? They have already enough. Should
not the Government leave the production
and distribution of cement entirely to the
factories to do it independently....
(Interruptions).

SHRI UMANATH : So that they will
get another Rs. 20 lakhs. ...

AN HON. MEMBER: Wc never
grudge their Chinese money. . (Interrup-
tions).

SHR1 LOBO PRABHU : If money has
been given to the Swatantra Party, it has
been given to the best Party..(Interrup-
tions).

MR. SPEAKER: Order, order. No
cross talks please. The question should
be put to the Minister.

SHRI 1.LOBO PRABHU : The policy of
decontrol will also serve to bring down
the prices which the other Parties are also
pressing.

SHRI F. A. AHMED : So far as the
action taken by the Government is con-
cerned, we have taken this action because
we want that the scarcity area may also
get cement at uniform prices. If we had
not taken action under the sections which
I mentioned, then certain areas would have
gone without cement.. ..

MR. SPEAKER : He has already ex-
plained that, namely, that the long dis-
tance arcas must get at the same price.
He has already said this. Has he any
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proposal to decontrol ? That is the ques-
tion.

SHRI F. A. AHMED : So far as pro-
duction is concerned, now we are not de-
controlling.

el JarRw Wy 9w @ diie
w=! & faafa @ gurer A Hfew
o1 & R, a9 § IR A oY frme

W R T AFN go, T RWH
ag gt & ged IE ¥ AN
grm, wfeT it § WY gor @, St dwd
§T T A Ig T Y § Fe "
I F1 UF afaw (TR A T IEH
IR WEeH 6 feragm & -
qaTw &< faar W@ ?

SHRI F. A, AHMED : The cement in-
dustry is one of the consumer industries and
it has been the policy of the Government
that, <o far as consumer industries are con-
cerned, the private sector should be allow-
ed to operale there. But whenever we have
thought it nccessary in public interest to
bring any consumer industry under the pyb-
lic scctor, we have stepped in. Now, the
Cement Corporation has also been set up
for the purpose of establishing some cement
factories in certain areas. Already, action
has becn taken with regard to two, and there
is a proposal pending with regard to two
other factories to be set up.

SHRI S. M. BANERIJEE : Arising out
of the various supplementary questions and
the replies thereto, I would like to know
from the hon. Minister whether he is seri-
ously contemplating to amend the company
law so that donation to political parties by
companics could be banned. From what-
cver statements he has made in public we
find that he is trying to amend the company
law for that purpose. I would like to know
whether he had officially made up his mind
or not.

SHRI F. A. AHMED : Regarding this
matter I have already made a statement and
1 stand by that st t. In ¢ ¢
with that statement, we are proposing 1o
place a Bill before the House.

SHRI SRADHAKAR SUPAKAR : May
I know the tonmage of production which
this corporation was supposed to develop
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and the time by which the present gap is
likely to be filled up? I would also like
to know the steps being taken to recover
the sum of Rs. 39 lakhs which this orga-
nisation had not so far paid.

SHRI F. A. AHMED: The work has
been taken over by the Cement Corpora-
tion and we hope that the dues to the STC
will be paid by the corporation. We are
taking action regarding the other question
also,

SHRI SURENDRANATH DWIVEDY :
May I koow whether Government have
any information about the amount that was
spent for the promotion and expansion of
the cement industry, which was the main
purpose for which this corporation was set
up ? Secondly, the hon. Minister has said
that as soon as Government came to know
they took those steps. I would like to know
how soon and when actually thcy came to
know about it. Did they come to know
after it had come to their knowledge that
the donations to the Swatantra Party were
larger than those to the Congress Party ?

SHRI F. A, AHMED: There is no
basis for this insinuation. After the audited
actounts were sent to us, we learnt that
certain amounts had been given for political
funds. Then Government came to know
about it,
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2 ¢, feaey SawY arre ot § )
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SHRI PASHABHAI PATEL : The hon.
Minister has promised to bring forward a
Bill to regulate company contributions to
political parties. . ..

SHRI S. KANDAPPAN : Not to re-
gulate, but to ban. Probably the hon.
Member wants regulation.

SHRI PASHABHAI PATEL: Is he
going to prohibit contribution from Russia
to our friends....(Interruptions). They
do not get funds from India; so they have
to get it from elsewhere....(Interrup-
tion).
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MR. SPEAKER : It has nothing to do
with CACO.
of: farwrfer fir : eeffa s o g

M I qUT et §, q g 9w f
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g7

MR. SPEAKER : He has already given
the figures. At that time, the hon. Mem-
ber was not in the House. He came later.
So he need not repecat the whole answer;
he will read it from the proceedings.

st wwelfr Wt R A A
e &% Far & § AR &% 7 o war
2 fr ET 9% & TYAVA T AT
3, F@T AT WA qHe A€W g,
A e TR AT A A g
2, @t g I 3 ol Ame €
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MR. SPEAKER: There are still five
or six members. We have spent 35 minu-
tes on this question. I will devote the
next ten minutes also to this. But I am
only asking how we can get along with
question hour in this way. It is not as
if every question is very important. It is
not the Speaker who loses, but the House.
1 have absolutely no objection if this is
what is wanted.

SHRI SURENDRANATH DWIVEDY :
You should use your discretion to give
how much time to each question. Unless
you do that, we cannot go through more
then two or three questions.

SHRI S. KUNDU: From the hon.
Minister’s reply certain things are nat
clear. I would like to know clearly and
specifically whether the hon. Minister has
taken a decision to completely dispensc
with this CACO organisation, and if so.
what is the arrangement for supply of
cement at present. Secondly, the Minister
said that about Rs. 2 lakhs was given to
the Jana Congress. 1 would like to know
which Jana Congress and who arc the
persons who received it. Thirdly, will the
Minister kindly explain why more money
was given to thc Swatantra Party and not
to the Congress Party ?

SHRI F. A. AHMED : We have al-
ready taken up the work from CACO and
it is now being done by the Cement Cor-
poration of India. CACO is not doing any
work now.

SHRI D. N PATODIA : There is no
denying the fact that the Cement Corpora-
tion of India wag primarily set up with
the .objective  of manufacturing cement.
and there is no idea in taking protection
under certain objectives in the Mcmoran-
dum and Articles of Association. There-
fore, may I know, when the organisation
was set up for the specific object of manu-
facturing cement, why the work of dis-
tribution has been given over to them ?
Secondly, the Minister has just stated that
they do mnot propose to decontrol pro-
duction. May I know, when the demand
is less and production is more and it is
being exported, what the idca is of re-
taining comtrol on distribution also, and
will the Government think in terms of
decontrolling distribution ?
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SHRI F. A. AHMED : 1t is not correct
to say that the object of the Cement Cor-
poration was only limited to what the

hon, member has said.

SHRI D. N. PATODIA :
that.

SHRI F. A. AHMED : One of the ob-
jects of the Corporation is to produce,
manufacture, process, refine, purchase, sell,

Primarily

export and import or otherwise deal in .
ccment.

SHRI D. N. PATODIA: That is a
general term.

SHRI F. A. AHMED: We have de-
controlled so far as production is con-

cerned.  Distribution, as I have already
pointed out, is being controlled in order
to provide availability to all areas.

SHR1 VASUDEVAN NAIR : While
answering supplementaries, the hon. Minis-
ter has tried to strike the posc of an
innocent  victim of the monopolists and
cement magnates, but I would like to re-
mind him that in both Houses of Parlia-
ment when the decision was taken he was
warned that the results would be disastr-
ous. In view of these facts, I should like
to know whether he is in a position to for-
mally deny the impression in the public
mind that this was 3 patent case of de-
liberate collusion between the Government
and thc cement magnates, and whether he
is in a position to stand an investigation
by an impartial machinery and face the
punishment that may come out of it.

SHRI F. A. AHMED :
for what? There is no collusion,
fore, the question does not arise.

SHRI G. S. REDDY: 1Is the hon.
Minister aware that in spite of decontrol
and fixation of price, cement is selling at
a higher pricc ?

Investigation
There-

SHRI F. A, AHMED: | am not
aware.
SHRI BAL RAJ] MADHOK: The

Minister has said that we have excess of
cement, that we are exporting rather than
importing cement, that the Cement Cor-
poration is going to open some more fac-
tories, etc. May I know which arc the
places whcre the new factories are going
to be opened and whether any more licen-
ces will be given to private concerns for
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opening cement factories ? When there is
so much cement, how is it that Govern-
ment is not able to provide cement all
over the country at fixed prices ?

SHRI F, A. AHMED : The price of
cement is uniform all over the country. If
there is any shortage anywhere, I shall
bring it to the notice of the Cement Cor-
poration and they will see that that area
also gets adequate cement. We are think-
ing of taking up under the Cement Cor-
poration those projects where there is raw
material available and where there are no
such cement factories, so that cement may
be available all over the country.
ASSISTANT INSPECTORS AND INSPECTORS OF

WaAYs AND WORKS
+

*574. SHRI NAMBIAR :

SHRI NARENDRA SINGH
MAHIDA :

SHRI RAJARAM :

SHRI A. K. GOPALAN :

SHRT MOHAN SWARUP :

SHRI C. K. CHAKRAPANI :

SHR! KIKAR SINGH :

SHRI P. N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that several
Assistant  Inspectors and Inspectors of
Ways and Works on various Railways
have been retrenched or reverted even after
their completion of 5 to 10 years of ser-
vice and even though they worked on
permanent cadrc;

(b) if so. the number thereof;

(c) whether it is also a fact that these
persons had bcen imparted technical train-
ing; and

(d) if so, the action taken by Govern-
ment to absorb them or to provide them
alternative jobs ?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) to (d). A

statement i- laid on the Table of the
Sabha.
STATEMENT
(a) and (d). Due to completion of

works and resultant reduction in the cadre
arising out of surrender of temporary and
work-charged posts, a number of Inspec-
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tors of Works and Assistant Inspectors of
Works have become surplus on various
Railways. Some of them have been ab-
sorbed in equivalent or lower grade posts;
where this is not possible permanent per-
sons who were officiating in higher grades.
have been reverted to their substantive
posts and the junior-most direct recruits.
have been rendered surplus. They have
been offcred alternative appointment in
the technical or non-technical categories
where vacancics are available. In the
process it was found that some did not
accept the alternative appointment offered
to them.

(b) Information is being collected from
Railways and a statement will be laid on
the Table of the Sabha.

(c) Dircct recruits are given necessary
training as prescribed in the rules. Pro-
motees are not given any such training
since they are promoted by virtue of their
experience and suitability.

SHRI NAMBIAR : May I know whe-
ther' it iy not possible for Government to
give employment to about 50 AIWs who
are rendered surplus? After all, their
number is too small and' the railway is too
big ?

SHRI PARIMAL GHOSH : Due to the
completion of a large number of construc-
tion works and projects, there has been a
surplus of AIWs and IWs. Because of
paucity of funds, therc is also a slackening
in the tempo of development, which has
also aggravated the situation. Every effort
has been made to provide alternative work
to all these workers. Those who have ac-
cepted the offer of alternative employment,
all of them have been provided with em-
ployment.

SHRI NAMBIAR: May I know whe-
ther it is not a fact that some of them
have acccpted the alternative employment
due to the fact that the railways told them
categorically that all of them cannot be
given this ATWs’ job continuously ? May
I also know whether those who have ac-
cepted alternative employment will be con-
sidered for being taken back as AIWs if
there are vacancies ?

SHRI PARIMAL GHOSH: Whenever
there are vacancies for AIWs, these people
would be definitely given a chance.





